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PRINCIPAL pENCH
' NEW CELHI :
o.n. 929/90 DATE OF e i i e
shri Ve Marayanan .o petitionel
ghri Reive Kamal ' .., Counsel fOT the petitioner
yerTsus
gnion of India & pithers ,.,RBSQOndents
ghri (RN whastriya o COUﬂsel focr the reu»oncents
CORAL

Hon'ble T qustice Raw ngl Singhs UlCL“uﬂaL,WGﬂ\ )
non'ble ghri I.P. Guptas membes {A)

1. Wnethsr renor ters of lOCal papers may be aliouwed
Lo sfe the juogenen

"9, To be referrec to-the peporter OF aot?

) UOLERELT
= (Delivered by Hontble Shri L.Pe fuptas wenber{A)

in the appllcatlon, the applioéﬂt has

requested for payments of outstardlng retiral QUES
from his garliier employeTr: yiz. south Eastern Railuayse
The dues are indicatéd in para §.6 of the pql;CaLan,
[nterest OO the celayedt paywent nas also DEEBT claimed.
2 ' The'learned,counsel for the applicant
drey OUT attention 1O An.exura~h—1, His point wes
ithat by anb order\4—3—1986, an plD/ee canrat be

=3 ceemed bO hhaue been retired Frum,1«1~196q and his lien

A ‘ ierminatedrfrbm a_retrspectiue déte. The applicant had
‘gone O0 deputaticn FrOW 5 b ,.Rallway ro RITES and there-
fore he should be trea&ac ag on geputation until o?ﬁefé
for termination of his lien ip 5,0 ,Railuay jgsued. 1D

e 0LhETWOTES the appiiCamt ghoulc be a deputaﬂionist

uptoe 4-3-1986 and deened to Dave peen apsorbed if RITES

from that day onlye The ngal‘ quastion rega'\;dj_ng ine

retirement/acceptamnce of resionatian fop the SUTPOSES
S// of permanant absorptich in pub] C Qector with a retros=
N\ ‘

pective cate Was considered by ¥ sraccipal gench o0 aﬂf’

arlier ocoasicn in DA 617/1987 (Also UA 1028/90) decided



A ' /

ﬁf “{. on 2@—2-1992. The applicant was an agpplicant in O.A.

i 1028/90 alsa. The direction given was that the resxgna-
tion accepted by the responcents should be deeme@ to be
dperatiue only from the date of actual acceptance of the
résignation ané not retrospectively. It was further direc-
ted to give ali conseguential beneflits in matters of pay
fixation, promotion in accorgdance with the Rules and
arfears of pay and aliowances together with simple irte-
rest at the rate of 12% per annum till the date of abscrp-
tion 1n-the RIWES. The counsel for the applicant further
contenﬂed that since Annexure A-% regarding the termination
of lien should pe deemem to bs effaciive from 4-3—1986 |
and sirce evean otherwise, the appllcant was Crawing pension
on 1-1—1986 and his pen3¢0n was not Fully comnuted by

= 41-1-1986, he is entitled to the penefits under the Rationa-
lisétién of Pension Structure for pre 1-1-1986 pensioners,
since he is tc be deemedé§§ a pensioner only on that day.
3. | In the above viewy of thg matter, we direct
" the respondents tc pay the putstanding retiral dues of the
applitant 'within a périné of 4 months frcm the date of
;recéiﬁf of é copy of this orcder, the retiral dues bseing
based on the premise that the permansnt ébsmrption of
the applicant in RITES shoula be treated as from 4-3-86

| and the applicant shodld be treated as a pensioner for

é ' pur;ﬁoses of 'the benefits under Rationalisation t;f‘ Pension

structurs (Supra). | For payments that may have to be made

COﬂsEqUGﬁtlBlly and not yet alreaoy gluen sxrple interest

at the rate of 12% should be paid from 1-7r1986 {1st of

the month falling 3 months after absorpkion) till the

date of payment. On commuta& pension, no interest is

_payable but pernsion as reasseséed would be payable till

the date of payment DF cﬁmmuted pension,

‘4.[a With the aforesaid direction, the case

igs digposed of with no orcer as to costs.
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